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1) Learned counsel for petitioners submits that petitioner Nos.1 to 11, 13, 15,
16, 17 & 19 and husband of the petitioner Nos.12, 14, 18 & 20 stood retired as
Work Charged/Contingency Paid Employees. He would further submits that the
petitioners are entitled for leave encashment but till date respondents have not
extended the benefit of leave encashment to petitioners. He stated that an
identical issue has already been come up for hearing before this Court bearing
Writ Petition (S) No0.3870 of 2021 (Faguvaram Patel & Ors. Vs. State of
Chhattisgarh & Ors.). In the light of Faguvaram (supra) the petitioners have
raised identical issue which may be allowed in their favour. He submits that, at
this stage, petitioners may be permitted to submit representation before the
respondents/ competent authority and respondents/competent authority may be
directed to consider and decide the representation of petitioners expeditiously
within specific period as fixed by this Court.

2) Learned State counsel submits that as the petitioners are not pressing this
petition on merits and are only seeking a direction to decide the representations
to be submitted by petitioners, at this stage, he is having no objection.
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3) I have heard learned counsel for parties and perused the documents available
in record.

4) Taking into consideration the limited prayer made by learned counsel for
petitioners, without commenting anything on the merits, this petition is disposed
of in light of Faguvaram Patel (Supra) giving liberty to the petitioners to make
detailed representation before the concerned respondent/competent authority
within the period of '15 days’ from the date of receipt of copy of this order. In the
event, the petitioners are found to be similarly situated persons, their claim shall
be decided by the respondents in accordance with the relevant rules and law
expeditiously preferably within the period of ‘three months’ from the date of
submission of the said representation.

5) Accordingly, this petition is disposed of with aforesaid observations and
directions. All the pending applications are also disposed of C.C. as per rules.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/kishan-lal-patel-vs-state-of-... Page 2 of 2



